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MADHYA PRADESH ACT
No 8 or 1980
i THE MADHYA PRADESH VIDHAN MANDAL NETA PRATIPAKSHA

(VETAN TATHA BHATTA) ADHINIY AM, 1980

-

;N{Rm:cweu the assent of the Governor on the 18th August 1980 ; assent First published
8% in the “Madhw Pradesh Gazette” (Exiraordmary), _daled the 19th Augusl 1980]

A Act to provide for salaries and allowances of Neta_Pra!:paksha in the Madhya Pradesh
Legislature.

Be it enacted by the Madhya Pradesh Legistature in_ the Thmy-ﬁrst Year of the
'chubl:c of India as [ollows —

g v

© (1Y This Act may be called the Madhya Pradcsh Vldhan Mandal Neta Sh""’t;t‘::m‘::t ‘
1 Pratlpakqha. (Vetan Tatha Bhatta) Adhiniyam, 1980.

(2-) 1t shall come into force at once.

2" In thls Act,—, . ‘ L .' QR S Denstioas.
Y (a) “Neta thpaksha” means that member of I.hc Madhya. Pradesh Legislative
5 g Asscmbly who is, for the time being, the I.eadcr in ﬁwﬁptalc Legislative
' ‘Assembly of the ‘paﬁy in_opposition to the State G overnment ‘having the

' %peaka of the

Legislative Asscmbly 3

E\pfanarmn —Where there are two or more parues in Opposxhon to the State
Government in the =~ Assembly having the same numerical strength, the

Speaker of the Assembly shall having regard 1o thc status Qf the parties,
. recognise any one of the Leaders of such pas

“for the purposes of tius secuon ~and §
:;':Onc‘luswc RS

(Lﬂ Words and exprcss;ons uscd but not dcfmed in ﬁus Act ‘and deﬁIlEd in the
Madhya Pradesh Vldhan Sabha Sadasya. Velan, Bha{ta_ Tatha Pensmn

V;-S'.
'a -period of one month

1 u:ly
| (o the” “use of a furnished %ﬁe éﬁ




‘5.

Conveyance for
Neta Prati-
paksha,

Medical atten-
dance and treat-
ment- fo Neta
Pratipaksha-

Prohibition
against practi-
sing any profes-
sion, trade, ete,

10 ' i
/'
{2) 1 the Neta Pratipaksha does not avail of the benefit of sub-section (1), he shall'
in licu thereof. be entitled to a house rent allowance equal to twenty per centum of the
salary payable to him under section 3.

(3 i addition to a free furnished residence at Bhopal under sub-section (1), the
Netit Pratipaksha shail also be entitled 10 the use of a furnished residence without payment
of rent at any other place which the State Government may from time to lime, for the

purpose of this Act. declare w0 be the pluce of official residence of the Neta Pratipaksha.
so long ay such declmation remuins in force.

(4) The expenditure to be incurred in respect of furnishing of lhe rcszdcnce prowded
to thc Neta Pratipaksha under sub-section (1) shall be subjcct to the monetary limit of
thirty five _thousand rupees.

(5} The annual expenditure to be incurred in respect of up keep, annual trepairs and
maintenance of the residence and garden provided under sub-section. (1) shall be subject-_
to such monetary limits as may be laid down in the rules made in this behalf by the State

-~ a

Government,

ana‘mmnan —For the purposes of this section “residence” includes the staff

v quarlers and other buildings appurtenant thereto, and the girden thereof
and “maintenance” in rclat:on to a residence includes the payment of local
rates and taxes and the proviso of electricity and water.

A (1) There shall be provided to the Neta Prathaksha for his use a sultable
motor vehicle purchased and maintained at public expense in accordance wlth the rules
to be made by the State Government in that behalf. s 8 LR it S

(2} The State Government shall also provide at Public expense* two chauffeurs for |
the motor vehicle, and also supply for the motor vehicle, motor fuel -consumed for |
journeys (other thuan journeys for which travelling allowance is admissible) performed by;
the motor vehicle subject to a maximum of three hundred and fifty litres per monlh. !

i
**7. (1) There shall be paid to the Neta Prat:paksha a med:cal allowance of ﬁvc:

hundred rupees per mensem. ) G e 15

P
®s#7. (2) In-addition ‘o the medical allowance payable undcr sub-secuon (1), the |

Neta Pratipaksha and the members of the family of the Neta Pratipaksha shall be entitled
to medical attendance and treatment, free of charge, on the scale of and conditions
applicable to the members of the All India Services and member of their families under
thé rules relating to medical attendance and treatment, made from.time to time, under

the All Indla Services Act, 1951 (LXI of 1951). -

\/‘Expfmmuon.—ln this section “medical attendance and treatment” means medical |
attendance and treatmen: on admission as an indoor 'gatien.t”.; . i

;- |
|

_8. A Neta Pratipaksha shall not, during the tenure of his office for which he draws
salary and allowances under this Act,— - -
{(a}' practice any profession or engage in any trade or undertake for remuneration

any other employment : and _

fb) draw salary and allowances and be entitled to any other facilities as a
member under the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatl'a

Tatha Pznsion Adhiniyam, 1972 (No. 7 of - 1973) A

* - Substituted by Act No. 21 of 1981.
B Substituted by Act No. 24 of 1983.
#%2  Inserted by Act No. 24 of 1983, )

T Substituted by Act No. 24 of 1983 chauffeurs two aty'lhepl‘ag%u 2& s




—~ 35

11 )

9. (1) The Neta Pratipaksha shall in accordance with the rules made in this behalf Trzvelling and

& oy the State (Jovcrnmcnt be entitled to ,— dzily allowan-

ces to Neta
Fda) lm\'cllmn allowance for himself and the members of his f.uniiy dependent Pretipaksha,

r

i upon him and for the transport of his and his family’s effects:—

/yf in respect of the journcys to Bhopal from his usual place of residence out

1 Tem  of Bhopal for assuming office ; and
t s (n]Aaf} respect of the journey from Bhopal to his usual place of residence out of
»f_..«_ “ Bhopal on relinquishing office ; and

(b) travelling and daily allowance in respect of tours undertaken by him,—

(,i-) “in the discharge of his duties as the Neta- Pratipaksha ; and

(i) in the discharge of his duties as a member of a comunttcc for attending a
meeting of tha! committee, 4o )

'
L

_,,(&’)/ Any travelling _allowancc under this section may be paid in cash or free official

§ transport pmvided in lieu thereof.
,(3) Tn addition to travelling and daily allowances payablc in’ rcspect of -tours
specmcd in clause (b) of sub-section (1), the Neta Prahpaksha, shall be entitled without
gpaymen( of any charge, to accommodation in, and provision of elf;ctnc:ty at, Circuit

$ houses and Rest houses maintained by the State Govemment,"’for the"fierlod of . h:s stay
durmg such tburs

A 10 {1) The Neta PrauPaksha shall dunng t.he term of hi be entltled to have Telephone
a télephone installed at Government cost at the place of his rasldence under secuon 5. tacilities.
1
b ym%})/i\lo charge shall fall on the Neta Pratipaksha personaﬂy _in respect of
m ation of, initial deposit for, rental charges for - mamtena.ncc of and any other

harbes whntsoevel in respect of, telephone installed under sub-sec ;

'.I.“‘“ll-wThc Nefn Pratipaksha shall b ".'éliﬂtthd to Staff o o his
the same extent to which a Ministér is ent;tled und'e,r lhé_ g

‘personal ; té“b‘hshment Personal Establi-
_ ’“%*’ue@ by ‘the State shment of Neta -

: . Sovernment in this behalf from time to time.”, . - s % P"aﬁpahha'
_/12 (i) All allowances payable; and . B L Lo Etiinia ol
gkl iy e perquisites t5 -~ -

- Z-

guj fumlahed residence without paymcnt of rent and. o»ther perqmsﬂes admxss;b‘le beexcéa“i"\e of *
o the Neta Pratipaksha under this Act shan be excluswe of mcomc ﬁx ;e
;; ayablc by the Srate Govemment. U the mconie accrumg _ﬂm_’efrom

‘% ;i_w Neta

e

38 The datc on which any person becomes or ccascs fo B'e‘; tﬁc Net

cius




b AL R LR Q‘H‘mﬁvm._ ST TR 5"“

Power to make d
o H (I} The State Government may, by notification, make rules for carrying out ¥,

the pulpnscs of ihis Acl.

o Al B *

(2) In pariicular and without prejudice to the generality of the foregoing powcr,; ‘:
such-rules may provide for all or uny of the following matters, namely :— i

(ay “the moneliry limit of the annual expenditure to be incurred in the up keep,

ainnual repairs and maintenunce of the residence and garden under sub-§ ;
section (S) of Section S ; |

+ 3

S

et

Pn.mguksh.u under Section 6 ;

(c) Aravelling and  daily allowance admissible fo the Neta Pratipaksha under E
o Section 9 ;

(d7 duties of the Neta Pratipaksha for purpose of Section 9 ;
A

(¢) any other matter which is to be or may be prescribed.
o ' Yi
(3) The power to make rules conferred by this section shall include the power to give §
retrospective cffect from a2 date not earlier than the date of commencement of this Act but §

no retrospective effect shall be given so as to prejudicially affect the cxlstmg mterests of
the Neta Pratipaksha.

(4) All rules made under this Act shall be laid on the table of the Legis!a' tive
Asqcmbl) _ : 3

In the Madhya Pradesh Vidhan Mandal Sadasya ‘Nirarhata, vaara.n Adhmxyam,

1967 (No. 16 of,'1967), in the Schedule, for item 16 and Explanatlon, (he,followlg.g :tcm‘-
. and Explanation shall be substituted, namely :—

Amendment of ~15.
Madhya Pradesh
Act No. 16 of
1967.

-~

“16. The Oflice of the Neta Pratipaksha in the Madhya Pradesh Legislative_-
Assembly. g

Lrp!anamm —For the purpose of item 16, the Neta Pratipaksha shall have

e meaning assigned to it in the Madhya Pradesh Vldhan Mandal Neta}
Pratipaksha Adhiniyam, 1980”. SRR e e S i

Amendment of 16. In the Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta Tatha Pension
Madhya Pradesh : '

Act No. 7 of Adhiniyam. 1972 (No. 7 of 1973),—

1973.

(i) in clause (b) of Section 2,—;—

P i

(a) in sub-ciause (iv). the word “and” at the end shall be omitted ;
(b) after sub-clause (iv), the following sub-clause shail be inserted, ,nan{ely

“(iv-a) the Neta Pratipaksha as defined in the Madhya Pradesh V;d
Mandal Virodhi Dal Ka Neta (Vetan Tatha Bhatta) Adhiniyam.
:OS(j i N . K . ‘.‘-.

(it} in sub-scction (4) of Section G-A, in clause (iii), after the words “or as bulh‘ :
ht. ‘words “or as Neta Pratipaksha as defined in the Madhya - "Pradesh g

idhan Mandal Virodhi Dal Ka Neta (Vetan Talha Bhatta) Adhimyam,

1080 shall be inserted, and

(iit) Section 8 shall be omitted.
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Bhopal, the 9th September 1980

No. 29459-F. 4-80-XXI-A (P.A.) —In exercisc of the powers conferred by Section
14 of the Madhya Pradesh Vidhan Mandal Neta Pratipaksha (Vetan Tatha Bhatta)

.: Adhiniyam, 1980 (No. 8 of 1980), the State Government hercby makes the following
¢ rules, namely :—

i
' RULES
1. Short title and commencement.—(1) These rules may be called the Madhya
f Pradesh Vidhan Mandal Neta Pratipaksha (Residence, Conveyance and Travelling and |
I Daily Allowances) Rules, 1980, , i
]" (2) They shall be deemed to hajre come into force on the 19th day of August, 1980.
i 2. Application of rules to the Neia Pratipaksha—Subject to the provisions of the %
I Madhya Pradesh Vidhan Mandal Neta Pratipaksha (Vetan Tatha Bhatta) Adhiniyam, i
!' 1980 (No. 8 of 1980) the Madhya Pradesh Ministers (Residences) Rules, 1964, the i
'. Madhya Pradesh Ministers (Purchase and maintenance of Conveyances) Rules, 1974 and i
‘the Madhya Pradesh Ministers (Travelling and Daily Allowances) Rules, 1972 shall, so !
i far as may be, apply in the case of thc Neta Pratipaksha as they apply in case of a ;_
! Minister,
3.

Interpretation.—If any question arises as o the mterprefaﬁon of tht:s& rules, it
shall be referred to the Slme Govemment for dcclsmn. . S :

B
-
! i

By order and in the name of the Governor of Madhya Pradesh,
S, N. JOHRL Secy. - f

& i

Amended by Notification No. 69?4—21-A-D.A. : Da:ted the. Bth Mmh 1983 of Law and
Leglslauvc ‘Affairs Depamnent. R

B 5 DR

i

e AT R
.
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384 T T, fE1% 31 aTea 2001

- garang Aufran

(T 12 |9 2001)

B faum quget Aar uiaaer ( 9= aur wwr ) deie afuf=m, 2001

weayayT faurt wuee Fan afamer ( A9 wur s ) sfufrm, 1980 w1 AT HyieT w1 ¥ fadae.
mw%wﬁﬂﬁm@.ﬁﬁmmmﬁmﬁfmmﬁwaﬁﬁwﬁa@:—

(1) w8 Afufam o d@ige 90 g faum qvea I ufims (39 aur s=) gvhem sifufam, 2001 §

(2) 79 9+ fasaw gyl odieng =9 | g

(3) qmﬁmmaﬁmwﬁma(éaaamw)aﬁ:ﬁw, 1980 i ¥R 4 F1 I9YRT 1 F fasifue fmm sma.

(4) "eRe faur gues Aa wiaust (S au v AfufEn, 1980 Sy aG) W' R vl FwA ' S g vl
= wnfye fsa v,
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oft. 2-22-weivemy T8 fA. R
firemd, femi 30-5-2201."
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Wi, SNAEYY17/2002."

( JTETTT )
o TR | WehrivTa
FAF 101 )

TR, 9ER, fi® 24 a1l 2002—3W% 4, FF 1924

fafy i faurht & faum

g, feiw 23 wilfa 2002

HHIE 3106/21-3/AFEq/01, —BIrang faus w w1 Frafelge siufmm, 58 o e 19-4-2002 51 o= 5
SR W B g T, COREN, BEHYRY %Y AR % forg gefea fen wm €

PTG F T F A R a1 SEED,
. U, EiEwr, 37 69
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202 YR U, fariw 24 @i 2002

(HHIF 19 ¥ 2002)

o iraTg faumt Tuzer Yar wiaaw ( Saw agr wWr ) (Weie )
: srfafm, 2002

et faurt worw o whay (@ aar wor ) sifufaw, 1980 w1 wenftn w0 g
afufram.

Y TR & fired @ F e 5 fan-aved g Fefefae ' o siafriea
Bl

Wk g miw . (D g fufygn T MM TUSe e WRaus (S A SR (A afuf -
2002 (. 19 § 2002) FEEM

(2} 7% HfufTan e A TN B A | YgE T

U5 (1) ® 2, welEg fayrT e S afonst (33 a0 v ) #iufam, 1980 (<1308 g9 gy e afsafen

' % M B 19iEE §) B ur 5w uR (1) Fwm N um e’ 3R ovan e v e

W g,

U s (4)wEN, 2 g SEFER E a0 s % Iuhi (1) F1 e fem s,

ures(s)mugem 4. A AUTTEE T A0S Y IR (5 W VIR O] el ST R avE W s a2 T
au ey ' faere ! & vl gl wE o st g, faed 18 w0 mgieon o wfmtens i opw
“Frgte-wg' g W,

"o faiiaen witag faum et gy WRER, RS 26 o, 2002 &7 otf Faan war

AL, R 23 9% 2002

RIS 3106/21 - W TETVOY. —NIE F Wi F e 348 & @vg (3) F aoors, Feirang faum wwega Jm wfamm
(AT A HET) WA A, 2002 (3. 19 B9 2002) F S AR TMTE  wius § GeE vHEIE R T
¥ {

BUEIG % TSI & A9 5 G4 SEUTEr,
377é. wW. IHraw, 39 13
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CHHATTISCGARH ACT
{No.19 of 2002}

THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSH
(VETAN TATHA BHATTA) (SANSHODHAN) ACT, 2002

An Act further to amend the Chhattisgarh Vidhan Mandal Neta Pratipaksh (Vetan
Tatha Bhatta) Adhiniyam, 1980.

Be it enacted by the ChhanisgarhLegislature in the Fifty third year of the Republic of India

as follows :—
L This Act may be calied the Chhattisgarh Vidhan Mandat Neta Pratipaksh (Vetan - Shan it :‘”" Com-
Tatha Bhatta) (Sanshodhan) Adhiniyam, 2002 (No. 19 of 2002}, mencement.
(2) It shall come into force from the date of its publication in the Gazeue.

2. In sub-scction () of Section 5 of the Chhattisgarh Vidhan Mandal Neta Pratipaksh (Vetan  Amendment of Sec-
Tatha Bhalta) Adliniyam, 1980 (hereinafier referred to Principal Act) after the words "ofa a5 (1),
furnished” the words "office cumn” shall be added.

3. Sub-section (4) of Scction 5 of the Pri ncipal Act shall be omitted. Omiission of Section 5
W}
4. Insub-section (5) of Section S of the Principal Act after the words “repairs and mainienance” 'f"’“;“'f“"'“‘ of See-
the words “and furnishing” and before the word "residence” wherever it occurs includingin  Hons =
explanation of this section the words "office cum” shall be added.

e e e e i =

o, mamﬁmw TR G Bty dta RoReR, TRTGTE W i qe FRR—2002.
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fergaR § o e L hmwEe
T F TR yum (e “SRTTRY09/2010-2012.
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i @=22-gdrag e/ L /.
frem, T 30-5-2001."

FF 140 ]. TR, IFEER, ﬁﬂiﬁ?nézmo'—'a?r_raw,wwn

mﬁwim;vw{zoia

. 5081/106/21-3/S1./8. T./10.—BHITg faur war w Frfafan aifufram frm = fetie 30-04-2010 F
ToqR ) Srpf S B T 8, et R ) e & g e R o 2.
£ - .

BUING % TITA F 9 ¥ T97 SRR,
3. . TRYR, Iu-gfa.
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CHI-LA'I'I'ISGARH ACT
{No. 6 of 2010)

“THE CHHATTISGARH VIDHAN MANDAL NETA PmmAKsm (VETAN R
TATHA BHATTA) (SANSHODHAN) ACT, 2010 - N

AnAdfmthermamen&theChhnthsgarhVidhmMmdalNetaPmﬁpduhaWe!an_ )
Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980).

Be it enacted by the Chhamsgarh Legislature in the S:xty first year of the chuhhc of
India as foliows :-

1. m T]usAmmybecaﬂedmeﬂihamgarh\ﬁdhanMandalNetaPraupaksha(Vemn © Short  tite und
Tatha Bhatta) (Sansh()dhan) Adhlmyam. 2010, : _ commencernent.

@ Teshall come into force from the date of its publicafion in the omdial Gazette.

‘(z In Section 3 of the Chhattisgarh Vidhan Mandal Neta Pratipaksha (Vetan Tatha Bhatta) ~  Ameodment  of
Adhiniyam, 1980 (No. 8 of 1980) (hereinafter referred to as thie Principal Act) for the - Secdea 3.
words “One Thousand Five Hundred” the.\mrds “chen Thousand” shalt be substituted. ' '

3. Insub-section (2)of Section 4 for the words “Five Thousand” the words “Eight Aot of
_ Thousand” shall be substituted. E Su:ﬁua .

(i) In sub-section (3) of Section 4 for the words “Seven Hundred Slxty Seven™ t.he a
words “One Thousand One Hundred” shall be substituted.

. '_/‘.

e, T T A At eReR BRI T dofte e, o @ aﬁamm—'mo.
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HHIF 152 ] TR, Q9an, & 15 e 2013—9F 25, W% 1935

fafy ol faurt & faum
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304 T v, feie 15 s1de 2013 a

BHaTe AfufEm

(S 10 ¥ 2013) -

BT faum woge Nar wfausr ( da= Fu WwT ) (e )
aﬂi:ﬁuw, 2013

Bitag faur wvee war wiausy (a7 awr ww ) sifufrEm, 1980 (FHiE 8 W
1980 ) ¥ iR wyhua %43 ¥ afufmm. -,

I ORI F ETead | § gteTg faur-nuest g Fratefaa v § ow sfufafis
-

iFem AT AT WL 1. (1) =m sfufrn s v quees Yo iaee (39 7w ymn) (Fene) aifafas,
2013 FEAE,

(2)  ¥E T99H § 5% YNM FI 9RE 9 799 E0N.

T 2 W G 2. et faur wusd A ufaue (393 qen v afufagm, 1980 (FWE 8 T 1980),
(= 7 To% vy A Afufm & w9 9 fide ) 1 ym 2 ¥ @ (8) ¥ AR
Freaffas Se1 R, s —

“(my  oTIEEr | afiw ¥, TR s |} g o

URT 3 T R, 3. et Sfufam F 4w 3 F w9 §ER T WET % R WO syt o
fafaidy wfrenfya fem .

WY 4 &1 HEit, 4. (TF) 7o AUl 1 U 4 1 39811 (2) § IS 18 TR T WA 3 T
W ¥ “FTeE ¥ fafafidy wfreafia fea 9w -
() T AT F UG 4 F 4R (3) F IR 0 TR & @ v wfaleT §
™ W R gt ¥ fafaide sfaenfoa feg 9.

syt W e s e ATFET Wit uR 16 F ova Frafafen et e 8, s o~

T,
ST
[am 2 () 39]
)15 S = Taaro afa
(1) (2) (3)
g 3 e wfraat & A T 27,000 Wiy
g4 (2) A wfeae = At O vw 1 27,000 wiqHTH

A 4 (3) ren yferaw ) 2 T 1,200 whafem
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TR, faw 15 a1l 2013

xﬁ:"

FUTER 3024/, 108/21-/FF./B, T1./13.— KA & GfayH & T 348 F @US (3) ¥ AT ¥ o™
faur Tvee Far ofeast (I w0 v (W) afufEm, 2013 (FUE 10 97 2013) W S AR TSEGRE %

iR § waegro yaive fRa s 2

TG & U & AW § 74 SNEYEN,

CHHATTISGARH ACT
{(No. 10 of 2013)

THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSHA (VETAN
TATHA BHATTA) (SANSHODHAN) ADHINIYAM, 2013

An Aci further v auiend the Chiuatiisgaili Vidhan Maodal Neta Diaiipaksha
{Vetan Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980).

Be itenacted by the Chhattisgarh Legisiature in the Sixty-Fourth Year of the
Re-public of India, as follows :—

L. (1 This Act may be called the Chhattisgarh Vidhan Mandal Neta Pratipaksha
(Vetan Tatha Bhatta} (Sanshodhan) Adhiniyam, 2013,
(2} It shall come into force from the date of its publication in the Official
Gazettc.
2. After clause (b) of Section 2 of the Chhattisgarh Vidhan Mandai Neta Pratipaksha

(Vetan Tatha Bhatta) Adhiniyam, 1980(No. 8 of 1980), (hereinafter referred to as the
Principal Act), the following shall be added, namely :—

"(c) “Schedule” means a Schedule appended to this Act.”

3. In Section 3 of the Principal Act, for the words “of Seven Thousand per mensem™ the
words “as specified in the Schedule™ shall be substituted.

4, t)] In sub-section (2) of Section 4 of the Principal Act, for the words “of Eight
Thousand per mensem™ the words “as specitfied in the Schedule™ shall be
substituted.

(2) In sub-section (3) of Section 4 of the Principal Act, for the words “of One
Thousand One Hundred per day” the words “as specified in the Schedule”
shall be substituted.

. To. ST, Afefias wfaa.

Short  title and
commencement.

Amendment of
Section 2.

Amendiment of
Section 3,

Amendment of
Section 4,



304 (2) . FHrang TagE, o 15 ade 2013 3

Insertion of Schedule. 5, After Section 16 of the Principal Act, the following Schedule shall be added,
namely —
“SCHEDULE =
{ See Section 2(¢) ] '
Section Pay/Allowance Particular Amount
N ¥4} 3

Section 3 Salary of Neia Pratipaksha Rupees 27,000 per

. mensem _

<.
Section 4 (2) Constituency allowance to the Rupees 27,000 per
Neta Pratipaksha MENsem
Section 4 (3) Daily allowance to the Neta Rupees 1,200 Per
, Pratipaksha day”

AT, Yevt g Sery A, B<ig 30 naet et TRy, AR & ik aur yaEmfre— 013,



“fa R % el T S
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“pfer/yi/09/2013-2015.7

fafty sk faardt w=rd fawm

Ty, faer 20 30 1016

FHE 4230/4. 142/21-9/WE. 8 0./ 16. — oehar FRarawn® Peafafes sffam e w R 22-04 -2016 0
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Beierg aftifas
{(FWF 1555 2016)
. 4
Titane faum woes A1 wiyug (@9 a9 wan) (Fya)
wfuafermma, 2016
ATy fawm wwgw Swm wfug (Raw aw wan  @fbbram, 19%0
(w8 T 1980) W ok WEiftg w3 B aftifraw.
i TRE % wewaE ad 1 oo e aren o frafatm wu g afbfaire B -
Affeg A® Am | () g wfafran oy Fram vvem dayifug @a= aar wan) (s sffom, 2006
wiw, FEARAN,
(2) aE e 3 T R e g,
sy w1 HET. 2 Seitae Faema o e wimd (S A wen) aftferm, 1950 GEwis 8 9 1980) F rowm

HE F o R, Fuafafigs afentim fenom), aafy -

“Em\;{ﬁ
[ ey 2(m) & ]

- S it e o

(1} {2} {3)
210 He1 Wivaey 1 Sem T 10,000 HAwTs
HRT 4(2) e it %t Rt 8w asn w1 40,000 WErETE
T 4(3) e vl w8 T o 2,000 WAt

T, P 29 el 2016

FHE 4230/, 142/ 21-31/FTE, [T/ 16, — WA F FRITH F a7 348 F WOT (3) ¥ rgmeor # w8 fwm i
TrEss At A 29-04- 2016 F7 oiieh Srpena aRrw % miter @ wage wefim B,

TR T & A A AT SRR,
. ¥, g, v wfa
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CHHATTISGARH ACT
{(No. 15 of 2016}
i
THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSHA
(VETAN TATHA BHATTA) (SANSHODHAN) ADHINIYAM, 2016

An Act further to amend the Chhattisgarh Vidhan Mandai Neta Pratipaksha (Vetan
Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the
Republic of India, as follows :-

L. n This Act may be called the Chhattistgarh Vidhan Mandal Nera Pratipaksha  Short  title and
(Vetan Tlhatha Bhatta) (Sanshodhan) Adhiniyam, 2016. commencement.
4] it shafl come into force fromn the date of its publication in the Official Gazette.
2 For the existing Schedule of the Chhattisgarh Vidhan Mandal Neta Pratipaksha  Ameodment of

(Vetan Tatha Bhatta) Adhinivamn. 1980 (No. 8 of 1980), the following shall be Hebedule
substituted, namely :-

“SCHEDULE
[ See Section 2{c) ]
Section Pay/Allowance Panticular Amount
0 & 3
Section 3 Salary of Neta Pratipaksha Rupees 30,000 per mensem
Section 4(2} Constituency sflowance to the Neia Rupees 40,000 per mensem
Pratipaksha,
Section 43} Daily allowance to the Neta Pratipeksie Rupees 2.000 per day™

T, R Al e s, SeeT BRT wRE g, TR § e am v - 206



CrE ey e —— R LEaRE L L
= . e

- garag T, fAiw 24 T 2002 - 202 (1)
CHHATTISGARH ACT

(Na.19 of 2002)
THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSH'
(VETAN TATHA BHATTA) (SANSHODHAN) ACT;2002 -~

An Act further (o amend the Chhaitlsgarh V:dhan Ma.nda.l Neta thpaksh (Vetan .
Tatha Bhatt.a) Adhiniyam; 1980. . ) -

Be it .enacted by the Chhamsga.theglslaturem lhcFiflythlrdyearoftheRepubllcofIndla

as follows :—
o 1. (1) = . This Act may be called thc Chhalusgarh V:dhan Mandal ‘Neta Prallpaksh (Vetan  Short titte.and Com. :
' ' *  Tatha Bhalla) (Sanshodhan) Adhjmya.m 2002 [NQ, 19 of 2002) ] - . menccment.
@ - B (1 shall come mto force from Ihc dalc of its publlcallon in lhe Gazcue ;

2. In su‘b-sccu(}n { I) of Section 5 of Lhe Chhamsgarh Vidhan- Mandal Ncla PmUpaksh {(Vetan N Amendment of Scee

Tatha Bhatta) Adhiniyam, 1980 (hereinafter referred to Principal Act) aﬁcr the words “of a tion 5 {1). : i
furnished" the words "office cum"” shall be added. L A
T3, Sub-secn‘on (4) of Section 5 of the Prini:ipal Act shall be omilled ) Omission of Section 3 E

y (d).
4, Insub-section (5) ofSccan Sof the Pnnmpal Act after the words "repmrs and mam(cnancc Amendment of See-
the wiords "and furnishing” and before the word' 'residence” v.?hercver it oceurs including in
. cxplanauon of this seclion the words "office cum” shall be addcd .

lion 5 1.

g

1
o S

Fres, qee A e 9, v gr Tee 6 Yronea, Ieeiena R gia e TEim—2002.
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PEIiDEE 26
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FHIE 568 | TG, HHAR, fai 12 RIawR 2022 — WIgUa 21, TF 1944

faftr ofiy faumh #rd fawm

I TR, Tetion 12 Raewa 2022

SEHIE 10025 /21, 92/21-31/UTE. [B. 7. [ 22, — S P11 AT 1 aAferiae tferfeam fore o f&Aie 23-08-2022 1
TIUTE <hi STTHI U &l el &, TAGRT HARTHRUT chi AHRI o Tl HRTHRIT fohall STt 2.

BTG & THUTA & AH & AT ATRATITR,
I FAR Ffea, i draa.
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1136 B 1T T, faeies 12 faawmr 2022
TATe Affeam

(SRHT 10 §2022)

BTG U™ AueH Adr Ufdud (A9 aUT WedT) (FmE)
afafe=®, 2022.

Batang faum™ Avea [ ufdug (da<1 aur wen) afufw=m, 1980 (F. 8 G
1980) H1 ok wWwifd & 2q afufm|

YR TR F fagecied a6 # St 19Te TSI HUSd -1 [Wtoriad w9 # I AT == gl ;-

wiwe T a9 ARA. 1, (1) Tg AT B e I quSa San gige (S 99 Wel) (Fnes) e,
2022 HEATE.

(2) TE STUA H I UhTEM 1 ARG it U EHM.

s w1 wWEA. 2. SefiTg faem™ Auea a1 Ufuet (S 991 W) SATE, 1980 (. 8 64 1980) Hi faemm
AT o T W, FRAfeTiae STt MicRaTiud T S, i, -

“orereit

[omT 2 (1) 3E ]
B e | Wit b ferarRon T
(1) (2) (3)
NI 3 AT Afeaet 1 da T 45,000 WITHTH
T 4(2) AT Ufcruet i feai=e &5 Wt U 70,000 WiHTE
YT 4(3) ST afquer i Sfeeh Wl w04 2,500 Afdfe”
T TR, feetisn 12 Raawr 2022

FHIE 10025/, 92/21-3/TTE. [B. T./22. — ARA % VAU & AT52 348 F WUL (3) F AT § 3 fAWwT 6l
THEETH SATATIH T 12-09-2022 T IS STTATE THUTA o UTHR H TG FHTRI TRl ST &,

BTG & THUTA & AH & TAT ATAR,
IAN FAR FHifea, wfdie qfe,
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CHHATTISGARH ACT
(No. 10 of 2022)

THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSHA (VETANTATHA
BHATTA) (SANSHODHAN) ADHINIYAM, 2022.

An Act further to amend the Chhattisgarh Vidhan Mandal Neta Pratipaksha (Vetan

Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980).

Be it enacted by the Chhattisgarh Legislature in the Seventy-third Year of the Republic

of India, as follows :-

L.

1) This Act may be called the Chhattisgarh Vidhan Mandal Neta
Pratipaksha (Vetan Tatha Bhatta) (Sanshodhan) Adhiniyam, 2022.

#)] It shall come into force on the date of its publication in the Official Gazette.
For the existing Schedule of the Chhattisgarh Vidhan Mandal Neta Pratipaksha

(Vetan Tatha Bhatta) Adhiniyam, 1980 (No. 8 of 1980), the following Schedule shall be
substituted, namely:-

Short title and
commencement.

Amendment of
Schedule.

“SCHEDULE
[See Section 2 (c)]
Section Pay/Allowance Amount
Particular
M @ €
Section 3 Salary of Neta Rupees 45,000
Pratipaksha per mensem
. Constituency
Section 4(2) allowance to the Neta Rupees 70,000
Pratipaksha per mensem
Section 4(3) Daily allowe}nce to the Rupees 2,200
Neta Pratipaksha per day

T, HEUT AT o S, BIE0IE ZIRT ATEh 1 HEUTed, Tl TR et R § Hiod o7 TR - 2022.
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